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CP No. 1/2015 with CA No. 2/2016

Shri Dhananjay Awasthi, Advocate for the petitioner Company. Shri Krishna Dev
Vyas, the Central Govt. Standing Counsel representing the officiating” O.L,
Uttakhand as well as Kanpur.

The petitioner now files a Reply-cum-Supplementary Affidavit in response
to the observation/comments of the Regional Director as such made in his
representation affidavit.

The Registrar of the Company, Kanpur as being officiating O.L of'the State
of Uttrakhand also file its report, which is taken on record.

As, the counsel for both parties are agreed to that, there is no serious kind
of objection for sanction of proposed Company Scheme. The learned CGSC further
reports such that there seems no kind of serious irregularity, which create bar for
sanction of the proposed Company Scheme. .
Therefore, we are of the view, that sanction of the proposed Company

Scheme can be considered on its merit. Arguments of both counsel are heard, the
order is reserved.
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